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2 fog ToTe (sraTamuT) 11 ST 2026
The 10" August 2026

SO 181 date 11" August 2026—In exercise of the powers conferred by Section
52 of the Occupational Safety, Health and Working Conditions Code, 2020 (37 of 2020), the
Governor of Bihar is pleased to appoint the Labour Commissioner, Bihar, as the appellate
authority to hear appeals against orders passed by the authority under Sections 47, 48, and
51 of the Code, in respect of establishments for which the State Government is the
appropriate government.
2. This notification will come into force from the date of its publication in the
Bihar Gazette.
(No. 01/0SHC-03/2026-182/L.R.)
By The order of the Governor of Bihar,
Upendra Prasad,
Special Secretary to the Government.
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